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49 Famine Relief Fund [1936: T.N. Aet XVI

{TAMIL NADU]ACT No. XVI OF 1936.]
[ TuE (Tamin Napw) FamINg ReLier Fonp AcT, 1936.]

(Received the assent of the Governor on the
17th September 1936, and that of the Gorernor-
General on the 2nd October 1936; the assent
of the Gov:rnor-General was first published in
tl};% g«'orz St. George Gazette of the 8th  October
930}

An Act to provide for the establishment and maintenance
in the ?*State of Tamil Nadu] of a Fond,
called the {(Tamil Nadn Famine Relief Fund], for
utilization on occasions of serious famine and of
distress cansed by seriovs drought, flood or other
natural calamities in the said *[State].

WHEREAS it is expedient to provide for the establish-
ment and maintenance in the °[State of Tamil
Nadu: of a fund for wutilization on occasions of

1 These words were substituted for the word * Madras ™ by the
Tamil Nzdu Adaptation of Laws Order, 1969, as amended by the
Tamil Nzdu Adaptztion of Laws (Second Amendment) Order,
1969, whizh came into force on the 14th January 1969.

2 Far Statement of Objects and Reasons, see Fort St. George
Gazette, dated the 18th August 1936—Part IV, pages 301-302,

This 42t was extended to the merged State of Pudukkettai by
section 3 of, and the Fiest Schedule to, the Tamil Nadu Merged
States (Laws) Act, 1949 (Tamil Nadu Act XXXV of 1949).

This Azt was extended to the Kanyakumari distriet and the
Shencotrzh taluk  of the Tirmelveli district by section 3 of, and
the Schesale ta, the Tamil Nadu {Transferred Territory) Extension
of Laws .Act, 1937 (Tamil Nadu Act XXII of 1957).

This Act us amended by sub-section (2) of section 11 of the Tamil
Madu (Azded Territories) Extension of Laws Act, 1964 (Tamil Nadu
Act 8 of 1964) was extended to the added territories by sub-
section (1) of section 11 thereof,

* This expression was substituted for the expression * State
of Madras® by the Tamil Nadu Adaptation of Laws Order, 1969,
as amended by the Tamif Nadu Adaptation of Laws (Second Amend-
ment) Ceder, 1959,

+ This gxpression was substituted for the expression * Madras
Famine Relief Fund * by paragraph 4 of, aud the Schedule to, the
Tamil NMadu Adpptation of Laws Order, 1970, which was deemed
to have oome into force on the l4th January 1969,

t The word ‘' Province " was substi‘uted for  the word
i presidency ' by the Adaptation Order of 1937 and the word
“ State ” was substituted tof ¢’ Province '’ by !he Adaptation
(Amenduent) Order of 1950, .. S
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serious famine and of distress caused by serious
drought, flood or other natural calamities in the
said Y[State] ; .

yox * * * * ]

It is hereby enacted as follows :—

L (1) This Act may be called the 3[Tamijl Nadu]
Famine Relief Fund Act, 1936.

(2) It extends to the whole of the ‘[State of
Tamil Nadu]. .

(3) (a) This section shall come into force at
once. .

. (6) The remaining provisions of this Act
shall come into force on such *date as the *[Statc
Government} may, by notification in the #[Official
Gazettel, appoint,

2, In this Act, ** Fund > means the 7[Tamil Naduy
Famine Reliel Fund] established undcr section 3.

1 The word ** Province ™ wuas substituted for the word * Pre-
sidency ** by the Adaptation Order of 1937 and the word “ $tate **
was substituted for the word ** Province ” by the Adaptation {Amcnd-
inent) Order of 1254,

2 This paragraph of the preamble was omitied by section 11 (2)
(i} of the Tamil Nadu (Added Territorics) Extension of Laws Act,
1964 {Tamit Nadu Act § of 1964),

* These words  were substituted for the word “ Madras ” by
the Tamil Nadu Adaptation of Laws Qrder, 1969, as amended by
the Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969.

s This expression was substituted for the cxpression * State of

adras™ by ibid.

5 The words **Provincial Guvernment ™ were substituted for
the words * Local Government ' by the Adaptation Order of 1937
and the word * Stule” was substituted for * Proviacial ” by the
Adaptation  Order of 1950,

* These words were substituted for the words ™ fort S1. George
Guzetre ” by the Adaptation Order of 1937,

T This expression was substituted for the expression ** Madras
Famine Relief Fund ™ by paragraph 4 of, and the Schedule to, the
Tamil Nadu Adaptaticn of Laws Order, 1970, which was deeinsd
to have come into force on the [4th January 1969,

* Came into [orce on the 8th October 1936.
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= 3, Y The State Government shall establish in and
* for the 3(State of Tamil Nadu), a fund called «“The
- 'fTamil Nadu Famine Relief Fund}”.] The Fund shall
consist of — '

O . «
A1(ii) * * L )
(iii) such 1 sums as the *fState Govern-

ment] may from time to time contribute to the Fund
under sub-section (2} of section 7 or otherwise ; and

(iv) the interest which may from time to time
accrue on *[the securities of the Central or of the
*(State) Government] in which the sums to the credit
of the Fund may be invested or re-invested uader

section 6.
|[4. * * * ]

1 This expression was substituted for the expression
« Madras Famine Relief Furd '* by paragraph 4 of, and the
Schedule to, the Tamil Nadu Adaptation of Laws Order, 1970,
which was deemed to have come into force on the 14th January
1969.

t This seutence was substituted by section 11 (2) (i) (a) of the
Tamil Nadu (Added Territories) Extension of l.aws Act, 1964
(Tamil Nadu Act 8 of 1964), for the following gent~nce, namely :—
Y On the commencement of this Act, the State {7 vernment shall
establish in and for the State of Madrs a fund called * The
Madras Famine Relicf Fund. ” :

8 This expression was substituted for the expression  * State
of Madras * by the Tamil Nadu Adaptation of Laws Order, 1969,
as amznded by the Tamil Nadu Adaptation of Laws (Second Amend.-
tient) Order, 1969,

+ This clause was vmitted by section 11 (2) (i) (b) of the Tamil
Nadu (Added Territories) Extension of Laws Act, 1964 (Tail Nadu
Act 8 of 1984

& The word * other ™ was omitted by section 1102) (i} {c), ibid. §

¢ The words * Provincial Government ™ were substituted for
the words * Local Guverament by the Adaptation Order of 1937
and the word “ State”™ was subsituted for ** Provincial " by the
Adaptation Order of 1950,

T These words were substituted for the words *“ the secarities
of the Central Government * by section 2 of the Madras Famine
Relief Fund (Amendment) Act, 1938 (Madras Act TX of 1938).

8 This word was substituted for the word ' Provincial® by
the Adaptation Order of 19i0.

¥ This section was omitted by section 11 (2) {iti) of the Tamil
Nadu (Added Territorles) Extension of Laws Act, 1964 (Tamil Nadu

Act 8 of 1964).
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5. The Fund shall not be expended except upon—

Purposes for | |
which the Fun:‘! /

(i) the relief of serious famine in the [State of ™2¥ be utilized. |

Tamil Nadu] ; and

(ii) the relief of distress caused by serious
drought, flood or other natural calamities in the said

[State] :

Provided that when the Fuand exceeds forty lakhs
of rupees, the 3[State Government] may utilize the
excess to meet expenditure on protective irrigation
works and other works for the prevention of famine
in the said 2[Statel.

F]

6. The *[State Government] shall from time to
time invest or re-invest in ‘[the securities of the Central
or of the *(State) Government] all sums to the credit
of the Fund, which may not be immediately required
for any of the purposes mentioned in sectjon 5.

7. (1) The accounts of the Fund shall be made
up at the end of each financial year, the securities
belonging to the Fund being valued at their market
value on the last day of such year.

3 This expression was substituted for the cxpression * State of
Madras ” by the Tamil Nadu Adaptetion of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-

ment) Order, 1969, . | |
2 The word “ Province ™ was substituted for the word ** Presi-

dency * by the Adaptation Order o_f 1937 and the word " State ™
was substituted for the word * Province " by the Adaptation Order

of 1950,
3 The woids * Provincial Government* were substituted for

ihe words ** Local Government ™' by the Adaptation Order of 1937
und 1he word ™ State ™ was substituted for the word * Provincial

by the Adaptation Order of 1940,
4 These words were substituted for the woerds * the securities

of the Central Government ™ by section 2 of the Madras Famine
Relief Fund {Amendment) Act, 1938 (Madras Act IX of 1938). g

s This word was substituted for the word * Provincial * by the
. .waptation Qrder of 1950, _
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- {2) If the accounts so made up show that the
" . balance inr the Fund t the end of such year falls short
- of sixty lakhs of rupees, the deficiency shall be made
up from the revenues of the i(State) :

Provided that if the deficiency exceeds five lakhs
of rupees, it may be made up in annual instalments,
the amount of each instalment except the last being
not less than five lakhs of rupees.

3[(3) All sums payable to the Fund under sub-
section (2) shall be expenditure *cha:ced on tre
Conxolidated Fund of the Stare)!

' The word ** Province ' was substituted for the word ** Presi
deney by the Aduplation Order of 1937 and the word * State ™
was substituted Tor the word = Province ” by the Adaptation
Order of 1954,

3 This sub-scctivn waus added Ly section 3 of the Madras Famine
Relief Fund (Amendment) Act, 1938 (Madras Act 1X of 1938).

*» These words were substituted for the words * charged on
the tevenues of the State ™ by section 2 g.':) of the Tamil Nadu Con-
solldated Fund (Charged Expenditure} Act, 1950 {Tamil Nadu Act
NXVYI of 1950}, ' .

Act XVI




